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07.07.2020

Court 16

 C.R.M. 3060 of 2020
(CRAN 2664 of 2020)
(CRAN 2665 of 2020)

(Via Video Conference)

In Re: An application for bail under Section 439 of the Code of Criminal Procedure in
connection with Narkeldanga Police Station case No. 226 dated 07.06.2009 under
sections 302/201 of the Indian Penal Code read with Section 34 of the Indian Penal
Code.

Rakesh Mishra
Versus

State of West Bengal

Mr. D.D. Banerjee, Adv.
…for the petitioner.

Mr. Neguive Ahmed, Adv.
Mr. Anawar Hossain, Adv.

…for the State.

The petitioner undertakes to appropriately stamp the petition as per the

Rules within 48 hours of resumption of normal functioning of the court. The

petition is taken up through video conference on the basis of such undertaking.

The petitioner seeks interim bail on the ground that his father has

recently expired. The petitioner claims that the petition was filed in time but was

not taken up within reasonable time.

The State says that even though the petitioner has indicated an address

in Kolkata, the petitioner actually hails from Chhattisgarh. According to the

State, only one of the witnesses is left to be examined and trial was continuing

till the lockdown intervened.

Considering that the petitioner’s father expired on June 6, 2020, there

may not be any pressing need for the petitioner to perform any rites at the

moment. However, the petitioner will be taken with adequate police escort to

visit the particular place in Kolkata which the petitioner wants to visit. The trial

court should explore the possibility of resuming the trial as expeditiously as the

situation in the trial court permits. The limited order which is made is that the

petitioner will be entitled to visit the place in Watganj under police escort for a

period of no more than four hours. The police personnel must ensure that there

is adequate precaution taken to ensure that the petitioner cannot escape while he
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is on the visit.

It is also made clear that the appropriate authorities will ascertain the

physical condition of the petitioner and take appropriate measures for treatment,

if necessary.

CRM 3060 along with CRAN 2664 of 2020 and CRAN 2665 of 2020

are disposed of.

                                                                                      (Sanjib Banerjee, J.)

                                                                                     (Aniruddha Roy, J.)


